
339 Resolution reo measures AUGUST 31, 1990 
10 protect 

the interests 340 
0/ farmers 

15.19 hrs. 
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

10 hectares land is just 2.4 but they 
own 22.8 % of the cultivable land. 
On the other hand. 56.5 % marginal 
farmers have just 12.2% of the total N"mth Report 

[English] 
SHRI UTTAMRAO LAKMAN-

RAO PATIL (Erandol): I beg to 
move: 

cultivable land. Mr. Deputy Speaker. 
these land holdings are continuously 
getting smaIIer following the family 
divisions. Now these divisions are no 
more viable. The Government must 

"That this House do agrlo!c with 
the Ninth Report of the Com-
mittee on Private Members' Bills 
and Resolutions presented to the 
House on the 29th August. 1990." 

MR. DEPUTY SPEAKER: The 
question is: 

"That this House do agree with 
the Ninth Report of the C()1l1-
mittee on Private Members' Bills 
and Resolutions presented to the 
House on the 29th August, 1990." 

The motion was adopted. 

15.30 hrs. " :.. -' '\ ~> 

RESOLUTION RE. MEASURES TO 
PROTECT THE INTERESTS OF 

FARMERS 
[English] ~ . 

MR. DEPUTY SPEAKER: The 
House will now continue further dis-
cussion on the Resolution on Mea-
sures to protect the interests of far-
mers, moved by Shri Dileep Singh 
Bhuria on the 17th August, 1990. 
Shri Bhuria may continue ~is _§Pe~ch. 
[Troll.,dalion] , '",,~ / 

SHRI DILEEP SINGH BHURIA 
(Jhabua): Mr. Deputy Speaker, Sir, 
I would like to say that India is an 
agricultural country and 80% of its 
population depends on agriculture. 
The committee which was formed 
under the Chairmanship of the Bhanu 
Pratap Singh after the installation of 
National Front Government in Centre 
has submitted its report. The Com-
mittee suggested the ways and means 
to help the fanners. but the farmer is 
still unsatisfied. The Government has 
declared that the coming decade would 
be a Farmer's decade. But all these 
are just announcements. I would like 
to inform the Government that the 
percentage of people having more than 

be aware of the fact that the number 
of landless labourers and workers is 
about 8 crores in our country. 
[English] 

MR. DEPUTY SPEAKER: In the 
absence of the Members on the Panel 
of the Chairmen. I suggest that Shri 
Kalka Das may preside over this 
House, if it is approved by the House, 
I wi]) request him 10 take the Chair. 

SEVERAL HON. MEMBERS: 
Yes. 
15.33 MS. 

[SHRI KALKA DAS 
in the Chair] 

[Translalion] 
SHRI DILEEP SINGH BHURIA: 

Mr. Chairman, congratulations. To-
day the country has 8 crores labourers 
and every year about more than one 
crore people from farmer's families 
migrate to the cities. This tendency 
is going on everywhere; whether it is 
Bihar. Delhi. Haryana. Punjab or else-
where. Today, in view of the pitiable 
condition of the fannas. the Govern-
ment should adopt a clear cut policy 
to provide real benefits to the farmers. 
The multinational companies are earn-
ing a lot by setting up big factories 
for manufacturing pesticides etc. for 
the farmers. but the farmers cannot 
sell their produce at higher rates be-
cause of ban imposed by the Govern-
ment. You have started the provi~ 
sions of support price. You purchase 
the grains if the rates are lower th:m 
the support price. but you do not pur-
chase when the rates are higher than 
the support price. It should not be so. 
lf Agriculture is declared an industry 
as per the recommendations of Bhanu 
Pratap Singh Committee. the farmers 
have to get registered it under Agri. 
cultural Company Law. If it is so, 
the farmers would be burdened with 
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additional problems of sales tax and 
Income-tax and he would become 
more poor. The farmers do not know 
the legal complexities and they are 
still in the grip of Patwaris. Even to-
day. the Patwaris are considered the 
greatest persons in the village. Be it 
a question of getting loans or a dupli-
cate ropy of some documents like 
khesara No. and land document khate. 
he cannot get his work done without 
giving bribe. Therefore, you cannot 
equate Agriculture with Industry. The 
industrialists produce so many items 
but no ceiling price has been fixed 
for any of the items. If the Govern-
ment would try to fix the ceiling price 
on their produce, they would never 
accept it. But you have fixed the 
prices for agricultural produce. These 
policies are not good. I agree that 
you have spoken a lot about farmer's 
welfare but now as you are in power, 
you should try to keep your promises. 
How much fanner's loans have been 
waived of? No State Government can 
give the genuine figures. Moreover. 
the farmers have been declared as de ... 
faulters. You are again reviving the 
traditions of mediatorship. Sir. I am 
also a farmer and I cannot tolerate 
insult of the fanners who often go to 
the middlemen for their needs and in 
turn. get humiliating behaviour. 

Mr. Chairman, Sir, it is gooJ that 
you are here. the hon. Mini~ter is also 
very much here. Both young and old 
Members are present here. There is 
a combination of young and old 
people. 
. THE MINISTER OF ST ATE IN 

THE DEPARTMENT OF AGRI-
CULTURE AND CO-OPERATION 
IN THE MINISTRY OF AGRICUL-
TURE (SHRI NITISH KUMAR): 
They take ill on calling them old. 

SHRI DILEEP SINGH BHURTt\: 
All right, I say young. 

MR. CHAIRMAN: Their hearts 
are still young. 

SHRI DILEEP SINGH BHURTA: 
I would like to say that the Govern-
ment should display its dynamism in 
its work and action. Mr. Chairman, 
Sir. you too know it wen that there 

are many people in and around Delhi 
who run industries and also possess 
agricultural land. I would like to 
suggest that those lands snould be 
confiscated and if the Government has 
a progressive view. it should give 
such lands on lease to the people who 
are engaged in farming and cu1tiva-
tion. There is need to take over their 
lands and distribute these among the 
bonafide tillers. Since those who run 
industries get licences. licences for vehi-
cles are given to person who drive 
them, then why should this dual own-
ership of land and industry co-exit in 
one hand. Such people use overt and 
covert benefit in the name of farming 
for the purpose of tax-evasion. Do not 
let such people retain lands. Give land 
to the real farmer who ploughs his 
fields, does the farming and is depen-
dent on agriculture alone. Have the 
lands of such people who retain it in 
the names of fake persons. been con-
fiscated? Law of the land has nowhere 
been implemented. Vou will have to 
demonstrate your worth and power if 
you realty want to achieve develop-
ment and implement in letter and 
spirit the laws like the Land Ceiling 
Act that have been enacted. You have 
imposed a ban on the rural farmers 
hut the city dwellers have constructed 
skyscrappers and mansions after pur-
chasing the farmers' lands and there 
is no ban on them. The farmers whose 
lands were purchased are left without 
a roof over their heads. He only 
looks at his disposed lands with a 
heavy heart thinking that it ever be-
longed to him, it was his predeces-
sorS" asset but today he himself can-
not live on that very land. What a 
socialistic society is this? We are in-
creasing the number of such people 
day by day in this Republic of ours 
and within them is taking birth a re-
bellion. a frustration. that can, one 
day. prove dangerous fOT the demo-
cracy of our country. It is, therefore. 
the foremost duty of the Government 
to pursuade them to Ii"e in commu-
nity with us and have a regard for 
democracy and for this country in 
this socialistic society. I would like 
the Government to achieve this end. 
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[Sh. Dileep Singh Bhurh] 
Mr. Chairman, Sir. there are many 

products associated writh the farmers 
today. China has not soared even an 
inch of its superfluous land in deve-
loping horticulture. Many types of 
researches were conducted in our 
country but we did not achieve 
success except in the production of 
wheat. . Wha! about other farm pro-
duces hke mIllet and maize? "'hat 
research was conducted with regard 
to the coarse cereals produced bv our 
farmers belonging to the hilly- re-
gions? What research was conducted 
for finding out as to which fruit trees 
could successfully be grown here. We 
should identify every inch l'f land in 
areas where agriculture ba~ed rural 
industry can be set up. Farmer alone 
~hould be entitled to make an entry 
mto such areas. Those who deal in 
-!11edicines. etc .. may make their entry 
mto multI-nattonal companies or any 
other person may do so whatever he 
likes but only a farmer sh( uld be 
allowed to make his wav into the 
areas of farming. There should be a 
'Lax~man .Rekha·, a prohibitory res-
t~ctlon WIth regard to the entry in 
thIs field. Our legislation should con-
sist of a provision banning the entry 
of the people who use money power 
or. muscle power for e.xpJoitation into 
thIs area of activity. Sir, I would like 
to say that there is a need to conduct 
research on th.ese trifling matters today. 
Our fanner IS capable of producing 
a variety of fruits etc.. today, we 
should, therefore. provide him with 
new and up-to-date scientific and 
technological know-how We spend 
one thousand crore ru pees every yea r 
f~r importing edible 0ils. We import 
011 seeds as well. Our farmer is so 
laborious and bard-workin!! that I 
understand that he wiU give you so 
much of indigenous production as 
there wi)) bardly be any need to im-
port such commodities if he is once 
made familiar with the up-to-date 
research findings; and the new schemel) 
for increasing production are intro-
duced. There will. then. be no need 
of importing thin~. The country's 
farmers will produce tllern indigen-
ously. He will give you eveJything 

including fruits. pulses and oils etc. 
but it is very important to help him. 
You should remove the middlemen 
from the scene and open new rese-
arch-centres. We should m:lke endea-
vours for growing brambles and sh-
rubs as these can be grown on the 
hilly lands of every district because 
we need the fire-wl)od. If we use the 
forest-wood for burning and domestic 
purposes, how can we enhance the 
greenery of our hi11s and mountains. 
So, a fa rmer should be provided with 
all these things because they are ess-
ential for him. Our ;ountry will pros-
per and achieve striding development 
if this is done. 

There is a great need of water for 
the farmer. What percentage of our 
fields get irrigated today in our coun-
try? Hardly 20-30 percent fields get 
water and the rest 70 per cent of them 
are dry. Only one crop grows there 
rather than two. We shall have to 
devise means to divert the waters of 
the big rivers that flow into the sea, 
store that water and construct multi-
purpose dams ~o that drinking water 
is made available as well as arrange-
ments for irrigating the fields are 
made. The levels o~ underground 
water in our country are receding day 
by day. obvious reason for this is that 
the shrubs and plantation and moun-
taneous jungles are now a rare sight in 
our country. They are vanhhing by 
and by. A day win I.·orne v. hen in India 
we can have access to every amenity 
of life excepting the fresh air. I live 
in a village. When J visit my home, 
J need no air-conditioner and no fans 
because fresh air is available there in 
plenty. It comes as a great challenge 
to our scientists and technocrats to turn 
every inch of land in India into a 
green-land and the Government should 
devise schemes for this. The Govern-
ment should come forward with certain 
specific schemes and. jf necessary. make 
laws to implement them. Our country 
accounts for 70 per cent dry farming 
and it should be sorted out. what cropS 
can be grown under these geo-clin13tic 
conditions. 1 would like to urge upon 
the bon. Minister to make available 
more and more electricity to the tar-
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mers so that more tube wells may run 
and v:ater May. be available in huge 
quantIty. Electric supply is made avai-
lable to the farmers ouring night hours 
at many places. so, how can thev irri-
gate their fields at night. It is the far-
mer alone who can improve the pro-
~uce qua litat_ively as well as qU~lntita
tlvely. Keepmg these things in view. I 
would only like to remind the Govern-
ment that the farmer should f!et remun-
erative prices in lieu of his labour. 
This is the prime duty of the Govern-
ment. The farmer will ctmtinue to re-
main poor jf he is not paid the due 
price of his hard-work. He should have 
a good house to live in. good clothes to 
rut on and a self respectinf! feeling 
that he is the owner of the hnd. the 
producer of the foodQ:rains and that 
Tndia belongs to him. The Government 
should come up with stich laws and 
schemes. Many of our friends sit-
ting here come from the vilIa~e". 
the Tehsih and the di"tricts and 
then we witness the difference of 
deveJonment and em'ironment ht"tween 
a village on the one the hand and Delhi 
on the other and think as to how much 
time it ~i~] take.to rring hoth at rar. 
Hon. Mmlster. SIr, rerl1aps vou m;!!l!t 
be having your home ,\omewhere nenr 
a village. T wish that (111 the nmellitie" 
and facilities like drinkim~ wilter. 2()od 
decorated "hops, ho'mital;.. educatil'l1 
for children. heautiful r(lad-; ("lI1d tele-
rhone and T.V. etc. ~\\ailable in the 
cities should equally ~ made ::lV~tilahle 
in the vi11ages also. The fJrn"lers do 
mUlti-purpose farmin!! if' i\rr·erica and 
Japan and they have then develored 
their vilJages as well. This j" what Chin~ 
too has achieved. The only W,lV to 
bridge the gap between the citie,,' nnd 
the vil1agc4J is to develop our villages 
There should be no di'lcriminatinl1 or 
difference between the citie" and the 
villages. The whole lndb sh0uld look 
alike. My humb1e su1)misI>ion to all mv 
friends is that the hard working farn"lers 
should get remunerative prices. Here 
T co~c1ude and thank Yl)\l for giving 
me time. 

MR. CHAIRMAN: T would like to 
ask Shri Yuvra; whether he would 
move his amendments. He is not prt-'-
sent. 

23-3 LSS/NDI90 

interests of farmers 
\ ~ 

[English] " 'J ~ w\.I '-
~ . 

SH~LA .. _N. SINGH DEO (Aska): 
Mr. Chairman, Sir, this Private Mem-
bers' Resolution which has been bro-
ught before this House deals with a 
very crucial problem. that is, giving 
proper price to the cultivators and also 
~uprly them with all implements and 
mputs. ~s y,?u kno:v. t!le pri::-e of every 
commodIty In India, goes up practi-
cally every year. even every month. 
During the last few months, as you 
know. the general price index has crone • Co 
up to an extent of 10 to 12 POInts. But 
still the prices of basic crops like 
paddy and wheat have gone down. 
Therefore. the majority section of the 
por'lUlation. that is the culth ators are 
the worst sufferers s.ince t,ev have to 
purchase their daily commodities and 
other necessities from the market at 
higher pricecs while thev sell their 
pr?duce in the market at a very low 
prIce. So. naturall'.' the Government 
owes a duty toward') the cultivators 
and farmers. The 'l\TationaI Front 
Gm ernment has dO!le so n1 11ch fur 
the farming comm1lnitv. but still h is 
not ';;ufficient. The cultivator does not 
want to shirk }1j<:; re5]"fH1C.ihilitv: the 
fJ rmer does not WJ Ilt his loans to be 
\vritten otT. They ::)re demanc1in~ that 
t1leir loans ,hould he v. ithdraw'l only 
hec.all<:.e they are l1n_:1ble tJ repay 
their loan". If YOU ~l\ e r .... oper price 
for their D!'t)duce. then no f:.lr1ner 
would a .... k that hie; h)an" should be 
withdrawn. I will gi, e \·ou one exam-
ple. Few month" ago. the Orissa 
Om ernment suddenly "raised the mini-
mum wages to Rs::25 from Rs. 11. 
Now. the wa?e of d;1jly lahourers. 
hoth a~ricultural and industrial. has 
gone up. Tn the hod" that was set 
lin In fh. lip the w l~e of lahourers, 
then' W1S not :1 "j"glc m::ricuIturist or 
Jf!ri!:u1tural "cienti,t"_ Th'~ committee 
,,;a" fnrmed only with s~me labour 
lead~r'i. indmt:'ia'i'its and bureauc-
rats. Thev haye fi,ed the min1mum 
daily waQe at Rs. ~5. The price of 
paddy has falJen down in Orissa. It 
has never fallen 30wn to this extent 
since independence. Tt was being sold 
in Orissa at Rs. 120 per quintal. It 
may be a little here and there. While 
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[Sh. A. N. Singh Deo] 
the farming community is made to 
pay more for their inputs, the prices 
for their produce remain the same 
and the procurement price also re-
mains the same. T had a sked a ques-
tion to the hon. Minister in Parlia-
ment that when the wages of daily 
labourers have gone up, will the 
Government consider n~isint! the pur-
chase price. He ~aid: 'No': the rate 
C:lDnot be fixed Statewise. So. if you 
cannot fix the purchase price of agri-
cultural produce Statewise, then how 
can you fix the 13 b,)llf ",ages State-
wise? 

The Government does not have a 
policy. They allow the State Govern-
ment to fix the minimum daily wages 
but they are not willing: to fix the 
minimum procurement prices of diffe-
rent products State-wise. When we 
talk of giving proper price to the cul-
tivators, the Government must consi-
der how to fix the price. It must have 
a policy in this regard. Fixing of 
price is a very important thing. I will 
teU you the example of sugarcane. 
Sugarcane is one of the wain ?gri-
cultural produces md India is one of 
the biggest suearcane producing 
countries. But here the condition 
of the sU1!arcane growers is piti-
able. We have to be frank about 
it and openly come out with it. That 
is because the policy of the GO'/ern-
ment is just to keep the prices of 
sugar low for the consumers. The levy 
nrice of sue:arcane i~ not at an exist-
ing according to the norms. The cul-
tivating cost of sugarcane is not taken 
into consideration. What is important 
is that the interests of the Govern-
ment. the consumeT~ and the cultiva-
tors must be taken into consideration 
and then the price should be fixed. 
The Government pUTchases su!!ar 
from the factories at :I Jow price. 400-;, 
of the levy sugar is purchased from 
the sugar factories at low price. But 
when it goes down to the con~umer. 
the consumer purchas"s it at Rs. 9. 
There- is a difference of Rs. 4 to Rs. 5 
per kg. TIlat is clue to the defective 
supply and distrihution sy'item of the 
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Government. There is 'blackmarket-
ing by middlemen. The cultivator 
does not get the henefit of it. Neither 
does the Government get any benefit 
out of it. So. it is very important that 
the price structur~ of every commo-
dity must be properly considered and 
we should have representatives of 
cultivators on these Bodies which fix 
the price. As you know. the Agricul-
tural Prices Commission is under the 
Centra] Government. But unfortuna-
te1y no farmers' T.!presentative is on 
this Body. The policy is controlled 
by a tendency to supply pn..xJuce at 
a low price. 

Again I will give you another exa-
mple of sugarcane. The actual cost 
of production of sugarcane nowadays 
comes to about Rs. 300 to Rs. 400 
per tonne. But the minimum price 
tha t is fixed bv Government is Rs. 
190. It is lucky that some States 
raised the procurement price. So the 
farmer gets relief. Now Rs. 300 crores 
are due to the ~ugarcane growers. 
They have not yet been paid. This 
is due to the Govef!1ment's policy of 
not fixing proper price. In the same 
way. the supply of material should be 
made to the cultivators. As far as 
we know. tbe. Government does not 
seem to have a definite pC'licy in thi<; 
regard. 

Therefore. we £hould take note of 
this resolution and I hope Govern-
ment will make some definite com-
mitments by which the policy of the 
Government will change and the cul-
tivator and the consumer will be be-
nefitted. 

fTramlalionl 
MR. CHAIRMAN: This is a very 

important Bm and four hours' time 
has been aUotted 10 it. Half an hour 
has elaosed and many Members 
would like to speak on it. T have a 
long list with me. I would like to 
request you aU kindly to express your 
views in the least possible word~ so 
that all the honn M!mb~S may get 
time to speak.{~L\ ~ - S 

SBRT K. D. SULTANPlllU_(Shim-
1a): - M'T. ($atrman. Sir. at the 
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outset I would like to congratulae you 
for being included in the panel of 
Chairmen. 1 would also like to con-
gratulate Shri Bhuria for bringing this 
Resolution in the H.mse. He ha, re-
ally raised the issue of welfarl of 
farmers. Today our farmers do not 
get remunerative prices of their pro-
duce. From the very beginning mid-
dlemen have been exploiting the far-
Iners in the country and this exploita-
tion has not yet been checked. Des-
pite our efforts to provide all pos~iblc 
help to the farmers. they arc not be-
ing benefited to the extent it should 
have been. A number of schemes 
were made to improve thci~ condi-
tion but they did not get any benefit 
from them. We can take the exam-
ple of land reforms laws under which 
~urplus land was distributed among 
hlndless farmers. labourers, tribab, 
harijans and the people belonging to 
backward classes but they have not 
been provided physical possession of 
the land so distributed. This is the 
reason why farmers are leading a life 
C'f poverty despite so much toil and 
labour put by them in their fidds. 
We arc yet to find a way out to 
provide real benefits to the farmers. 
Big claims have been made by them 
and a number of announcements have 
been made to improve their cl.,',ndiHon, 
1 think tht!ir intentions are good but 
in fa~t nothing is being done in prac-
tice. When Ch. Devi Lal ji was the in-
charge of the M inbtry of Agrkulture, 
1 wa~ also one of the members of the 
Agricultural Advisory Cunumttce. In 
its very first meeting, Chaudhary 
Sahab had said that ht! would make 
every effort to improve thl. condition 
Df fanners. lowe my gratitude to 
him. When he said this thing in that 
meeting hone Members of all the 
partie~ were present there. But when 
we sec the present policy of the Gov-
ernment towards the farmers, we find 
that their exploitation is still continu-
ing and I want to bring this fact to 
the notice of the House. Even today 
farmers are not gelting remunerative 
prkes of their produce. In Himachal 
Pradesh there are two types of far-
mers, one' who are producing food. 
grains such as wheat. maize and 
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jowar etc. and the mher who are 
prod u~ing fruits such as apple, peacb, 
khumani. pear etc. which are main 
produce ot Himachal Pradesh. Mr. 
Speaker, Sil', now 1 weuid like to say 
something about my own state. Gross 
jnju~tice is being dene to the fruit 
growers of Himachal Pradesh. The 
Uovernment of India is silent on this 
problem and is not taking any step 
10 solve it. I wrote a letter to Chau-
dhri Sahib on 16th July but 1 have 
not so far received any reply to that. 
Thereafter a memorandum signed by 
80 M.Ps. was submitted to the Prime 
Minister demanding support price for 
apple produced by the apple growers 
d HUllachal Pradesh as have been 
«. me for orange and maltas. In reply 
11, yet another question by me in 
the House, it was stated that the mat-
tcr was under consideration of the 
Government but the matter seems to 
bc still under consideration as no 
decision has been so far taken. F ar-
mers are suffering in my state. As I 
have already stated, in Hrmachal 
Pradesh there are two types of far-
mers ..... . (Interruptions) .. .. , I am 
speaking on this subject. I am raising 
the problems faced by farmers. Two 
types of crops are raised in our 
state, i.c. foodgrains and fruits, please 
do not interrupt me and let me have 
my ~a) ........... (lnterrL,'ptiollS) 

MR. CHAIRMAN: He has a ~t 
t\J have his sav. He is also ~peak:ing 
about f.1l111ers.- Apples ar~ also pro-
duced by farmer!:>. so let him make 
his point ............ (lnterruptiolls) 

SHRI K. D. SULTANPURI: Mr. 
Chairman. Sir, I was submitting 
that in my ~tatc, Himachal Pradesh 
fruits are the main crop. Of course. 
foodgrains are also produced there but 
these ar~ produced in the lower belts 
whereas in major p:lrts of the state, 
fruits are produced and even in the 
constituencies represented by my 
friend Maheshwarji and other collea-
gues belonging to his party, most of 
the farmers are apple growers. There-
fore, I am not saying anything which 
harms the interests of fanners or 
creates an impression in the minds 
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LSh. K. D. Sultanpuri] 
of my colleagues that 1 am against 
farmers. 

Mr. Chairman, ~ir. 1 wouid like to 
reque~t the hon. Prime Mjni~ter to 
ensure a support ptice of Rs. 2.75 a 
kilogram a~ used to be given during 
the Congress regime, instead of Rs. 
1.30 a~ announced by the present state 
Government. to the apple growers of 
the State in view ef the memorandum 
signed by the eighty member:-. of Par-
liament bdonging to different partie~ 
submitted to him. 

SHRI MAHESH WAR Sl.7'.GH 
(Mandi): How much p.l)ment ",as 
made at the rate of Rs. 2.75'1 

SHRI K. D. SULTANPURI: Mr. 
Chairman, Sir, I have the right to 
highlight the problems ot talmers. 
Therefore, I will must raise the issue5 
concerning farmers. Firstly, farmers 
helped in conservation of soil by 
planting fruit bearing trees at diffe-
rent places, particularly in Himachal 
Pradesh, under the social forl?stry 
scheme. They have been nurturing 
their plants for the last 16 years 
as parents bring up their children. 
Despite 50 much toil and labour put 
by them in nurturing the plants. they 
are not getting due return as no 
assistanc(: is being provided to them 
either by the Fore~t Department or 
the Government of India or bv the 
State Government. It i<; naturiti on 
the part of farmer~ to be s(;re on 
account of this. Sir, I would lIke to 
request you to prevail upon non. 
Minister to cover these pcints also 
in his reply. I wrote a letter to Minis-
ter for R ural Development Shri Upen-
dranath Verma. who in turn replied 
that the same had been forwarded to 
the Minister of State for Agriculture 
who is a young Minister and I urge 
upon him to pay some attention to-
wards Himachal Pradesh a1<;0. The 
support price of apples fixed by the 
previous Government at Rs. 2.75 a 
kilogram was reasonable. This year 
also at least this much should be main-
tained. 

interests of farmers 

M 1'. Chairman, Sir. through you, 1 
would like to inform the House that 
during tbe last elections Gujaral ji and 
others went there for election campai-
gning and promised the people that if 
they were voted to power, they would 
fi x. support price at Rs. 5.00, not to 
talk of R~. 2.75 fixed by liS. When 
lhe ~ople voted you to puwer. you 
people decrea ... ed the ~upport price 
from Rs. 2.75 to Rs. 1.30 a ki1ogram. 
This is not a justified action. There 
is a h't of re~entI11ent amung farmers 
in the.: State due to thi~ action. 

Mr. Chairman, Sir, 110 action is be-
lIlg takc.:n to provide remunerative 
pri\.:e~ to farmers. The farmers of 
HImachal Pradesh staged a demons-
tration on the 3rd of July in support 
of their demand for remunerative 
price'; and their agitation has been 
gaining momentum day by day and 
1t has spread to seven districts out of 
twdve districts in Himachal PradeSh. 

Mr. Chairman, Sir, I would like to 
inform the Hou'ie that if we take into 
account the total expenditure, the 
cost of production of apples comes 
to Rs. 9 to 10 per kilogram. This 
has been corroborated with the report 
of the experts. Apples are graded 
mainly under three categl.1ries. Apples 
faJJen from the trees arc graded under 
one category. These apples are use-
les~. Scabbed apples arc graded 
under ~econd category. Thc~e apples 
,~re a hit u ... efuI. Good quality apples 
come under the third category which 
are graded as • A grade' apples. Their 
cost of production c()me~ about Rs. 
9 to lOa kilogram. In this cost of 
production. transportation cost from 
orchaH\';; to fruit market is not in-
cluded. But after coming to the 
market the condition of the farmer 
deteriorates further because he is not 
able to get even the price equivalent 
to his production co~t. The markets 
are situated at a distance of 200 
kms. In the market the agent fixes 
the price at his discretion. In the 
Azadpul' Mandi the agent goes around 
with a long bag hanging on his 
shoulder and in the evening he quie-
tly teJIs the farmers that his produce 
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was sold at such and sUl:h . rate. 
Sir, you take this n~at~er seriously. 
Today th~ farmer is lacmg all round 
exploitation. 

Mr. Chairman, Sir. what skp~ are 
being taken by your Government to 
improve the condition of fanners who 
provide security to the c,:>untry by 
planting fruit bearing trees lIke apple. 
peach, pears etc. along the borders of 
the country. Ch. Devi l.alji is no 
more in the Government. Farmers 
could get nothing ...... (/J1Ierrllplions) 

MR. CHAIRMAN: I submitted 
that a llirge number of MLmbers arc 
a waiting their turn to speak and they 
should also be given a chance ......... 

(Interruptions) 

SHRI K. D. SUL T ANPURl: I re-
quest you to allow me some more 
time to speak. 

MR. CHAIRMAN: You requested 
me to allow you to speak first. I ac-
ceeded to your request. Now you 
pJcase r onc! ude ...... (/llIcrrupti(J/l.\) 

SHRI K. D. SULT ANPURI: I want 
to submit to you that the farmers 
should be provided remunerative pri-
ces. ThJ,! condition of our viIlages is 
deplorabJe now. Roads are broken. 
Recently J have toured my constitu-
ency and I have :-.een that ill Rohru 
sub-division which i .... ~ituated at a 
height of 14,000 feel. th~ roads lead-
ing to the market have givclI way. 
The appJe meant fur being carric..:d to 
the market which used to be c3nied 
by the Panchayats of the village. thost! 
road~ have given way. The area was 
flooded badly and the ~h()ps were 
swept away in the fl('od water and 
the people have suffered a loss 
worth craTes of rupees ... (/nlclru[Jtiolls) 

MR. CHAIRMAN: Please con-
clude now. 

SHR[ K. D. SULTANPURI: I want 
to . inform you that the condition of 
farmers is very miserable there. 
Through you, I want to say that the 

State Government should give them 
assistance and construct these roads 
so that the farmers Crln work and may 
be in a position to get some benefit. 
If yoU say that nothIng can be given 
to the farmers and on the contrary 
you celebrate "f-larmer-s Year", I 
would ask you not to go in for ~uch 
acts of giving false assurances to the 
farmers. 1 request tht.; Government to 
pay attention towards th]~. 

Mr. Chairman, Sir, 1 want to ~ay 
one thing more that at Kotgarh in 
Himachaj Pradesh, three young men 
were shot dead by the police ........ . 
lLmerruptioll,» while they wcr~ on 
their way to submit a memorandum 
in regard to farmer's demands ....... . 
V nferrupf ions) 

MR. CHAlRMAN: Sultanpuriji, 
you are deviating from the subject. 

SHRI K. D. SULTANPURI: I am 
talking relevant to the subject. They 
were going to the S. D.M. for submitt-
ing a mt!morandum about giving re-
munerative prices to the farmers. 
{ llllerruptiolls) 

MR. CHAIRMAN: Come to the 
point please. I request you to take 
your ~eat now. 

(bul!rJ IJPtio!J~) 

~HRl K. D. SULTANPURI: When 
the) were on th~ir way to 1l1~et thl! 
S.D.M. for submitting a memoran-
dum, liring~ were t,rdefed. as a re-
sult of which three perslln~ were kill. 
~d. This incident teok place in my 
con~tituency. The farmers and their 
women folk were beaten while they 
were going to ~ubmit their memoran-
dum of d~mands ...... (Interruptions) I 
think that Members belonging to 
the B.J .P. may impress upon the State 
Govemment ..... . (lnlt!rruptio.l1s). They 
are exploiting the farmers. The Hima-
chal Pradesh Government has exploit-
ed the farmers and this is the first 
Government of the state under which 
an incident of firing took place ..... 
(llZterruptions). The preceding Gov-
ernment had taken a decision for the 
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l Sh. K. D. Sultanpuri J 
farmel's that ...... (1IIlerrllplIons) ... " 
Now position has as::>umed ~uch pro-
portion that neither an M.L.A. n~r 
cUly Minister dare go to my constl-
(uene) ..... . (lllterruptlol~) persons are 
being killed with bullets tnere ........ . 
(liller, uptiom) 

[ElJgll~h] 

SHRI YADVENDRA DATT 
(Jaunpur): I am on a point of order. 
Sir. The Resolution says spedfically 
about farmers and foodgrains. But 
my friend. has gone oft from the Re· 
c;olution and has started speakmg on 
a political issue. I want your rultng 
on this point. 

[Translation] 

MR. CHAIRMAN: I think be has 
not used any unparthamentary word. 
I have tried to stop him because he 
has slightly deviated. 

(Interruptions) 

SHRI K. D. SULTANPURI: Mr. 
Chairman, Sir. I would like to say 
that .................... . 

MR. CHAIRMAN: You have had 
your say. Exceeding the time limit 
you have started another issue. Your 
purpose has been served and ~ou 
made your points. 

(l nterrupt iOlls) 

Please co-operate '\\ith me as 1 am 
in the Chair for the tirst time. By 
calling you to speak first I have co-
operated with you. \Vill you not ~o
operate with me as ~ am occupyIng 
the Chair for the first time? 

(lnterruptio/ls) 

SHRI K. D. SULTANPURI: Mr. 
Chairman, Sir, 1 would like to re-
quest you to give time to the hon. 
Minister to put his view point and 
•..•.• (/nterrupt;ons)* 

MR. CHAIRMAN: Now. your· 
speech will no more be recorded. 
Dr. Mahadeepak Singh Shakya. 

fo Protect the 356 
Interests of Farmers 

DIL. MAHAOEEpAK SINGH -Sl:IA. 
K Y A (Etah): Mr. Chairman. Sir. 1 
heard my friend's speech with rapt at-
tention. At the outset I welcome the 
Resolution moved in the House "'ith 
a view to safeguarding the farmer's 
lDterest. 1 want to tell you the value 
of the farmers. The alchemist makes 
gold out of metals but the farmer 
of our country makes gold out of soil. 
This is the value of our fanners. I 
ha ve attentively heard my friend's 
~pecch in which he has stated that 
this 1~ a very good Resolution. As 
he ha~ been the Member of this 
House for long, I would like to ask 
him as to why ~uch a n:solution was 
not brought by the Government whIch 
remained in power during the last 
43 years? That Government e~ploit. 
ed our farmers in two wdys-firstly. 
it did not bring any such Resolution 
for them and secondly. it entrapped 
them in several prublems such as 
poverty, unemployment. corruption. 
price-rise and ratiomng system etc. 
They did so because they had deve-
loped a wrong idea that they would 
be dethroned if farmers become 
economically sound and politically 
conscious. (InterruptiOns) That is 
why they never brought any such re-
solution. 

Now I want to congratulate the 
Member who moved this Resolution 
a~ he ha~ done a very good thing. 
Farmers In thh cuuntry constitute 
80 per cent of the total population. 
The farmers are the backbone of our 
country. If they prosper. our villages 
will prosper. If villages prosper. our 
town and cities will prosper and so 
our country. 1. therefore, welcome 
this re~olution which makes mention 
of protecting the farmer's interest. 

Sir. I would like to lubmit dial 
the Government, from time to time. 
took certain steps to solve the far-
mers' problems but they were not 
benefited from them. As it has been 
said in the Resolutioo that the Gov-
ernment should announce the prices 
of different crops at least three I1IOAthI 
before the sowing season aad make 
available the agricultural inputs and 



357 Resolution re. measure.' BHADRA 9, 1912 (SAKA) to Protect the 358 
Interests of Farmers 

implements at reasonable prices. I 
would l~e to submit from my own 
experience of rural life how and 
when the facilities like the Mini pac-
ket of high quality seeds. chemical 
fertilizers. irrigation facilities and 
diesel engine reach the farmers. These 
facilities reach them after the sowing 
season. Packets of good quality seeds 
and fertilizers and the irrigation faci-
lities are made available when the 
season is over. These shortcomings 
should be removed and my friend 
has rightly said that all the facilities 
should be made avai1able to them 
2 to 3 months before the sowing sea-
son. If it is not possible. atleast some 
days before it should be done so 
that the farmers may get tIme to 
prepare their fields through proper 
ploughing for sowing the seeds in 
order to increase the production. 

Secondly. I would like to draw the 
attention towards the slackness of the 
administrative machinery in distri-
bution of chemical fertilizers and Mini 
packets which invariably reach them 
late. Their distribution is further de-
layed due to faulty schemes of the 
Government. as a result of which far-
mers do not get seeds in time. The 
fertilisers and seeds are often sold by 
the Government employees in open 
market and the money is pocketed 
by them and even if the farmers Ilt't 
it lucidly. they cannot use it' in 
tbeir fields. Therefore, if such arran-
~ments are not made in time, there 
is no question of I\nfeguarding the 
farmers interest •. 

Sir. I would like to c;~v one thing 
more that jf c1ass·wise division of the 
total population of the country is 
made. there will 'be four classes of 
people in the country i.e. the farmer, 
the 'businessman. the Government 
OI1l1)lovee and the beJl2ar or helpless. 
All of them are fed by the fanners 
but they togetherly devour the far-
mers. The countrv cannot be defend-
ed unless our farmers are protected. 

T would like to draw the attention 
of the House to yet 8n,xber thing, 
that like the human lives. which are 

endangered by epidemics that take a 
heavy toll. the crops of farmers suffer 
from four types of natural calamities. 
i.e. hail-storm. frost. excessive rain 
and drought from which the farmers 
are required to be saved. What has 
been done by the Government to save 
the farmers from these calamities? 
The farmers will not prosper unless 
measures are taken to save the ClOps 
from these calamities. Progress of the 
country is linked with the progress of 
farmers. I. therefore. request that 
the Govenment should pay attention 
towards the things referred to above. 

Sir. I would like to know what are 
the remedies of these calamities. I 
want to draw the attention of the 
House to it. In order to solve the 
problem. a number of schemes were 
made by the Government in the past. 
One of the schemes is the crop insu-
rance scheme. But I would like to 
know whom the Government consider 
as fatmer? Do only the producers 
of wheat and sugar-cane come under 
the definition of a fanner? I say that 
the people engaged in agriculture work 
irrespective of crops they produce 
should be treated as fanner and the 
crop insurance scheme should be im-
plemented for all crops. Unless this 
is done. fanners cannot be saved from 
natural calamities. The country's de-
velopment is Hnked with the fanner'~ 
development. Sir, T belong to Uttar 
Pradesh. Besides Uttar Pradesh. Guja-
rat. Bihar. Orissa etc. are states where 
tobacco is produced in abundance 
This is used by almost every person 
of the states. It has also become an 
essential items like other foodgrains? 
The Insurance Scheme for the tobacco 
crop should also be implemented . 
(Interruptions) Sir. besides crop in-
surance scheme. rate of electricity for 
fa11llers should be reduced by 250,(., . 
It is very essential as there has been 
continuous increase in the rate of elec-
tricity 

In order to fix the prices of agri-
cultural produce. a teD member com-
mittee consisting of representatives of 
fanners and Members of P~rliaDlent 
having agriculture baclcgt()UJld in equaJ 
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fDr. Mahadeepak Singh Sh31kya 1 
proportion fihould be constituted. 
Only then the fanner's interests will 
be protected because they will correc-
tly judge it as they will be fully 
acqu_'linted with the cost of the pro-
ductIOn and they will take into ac-
count the cost of various inputs used 
in agriculture. 

[English] .... 
.:~- ... -} .... --

SHRJ SUSANTA CHAKRA, 
VOkT'Y (Howrah): Mr. Chairman. 
Srr.-there is a Resolution on the sup-
port price for agricultural products. 
Now. there is need for it is not a 
matter of debate. We know the 
plight of the farmers who produ'.:'e 
various crops. We know that the far-
mers in our country not onlv after 
independence. but -before that too. 
were the victims of the middlemen 
who just extracted aU benefits out of 
them. As our country is mainly do-
minated by the rural economy and the 
contribution of agriculture to the na-
tional in-come is very high. for the 
development of the country. as a 
whole, it is the duty of the Govern-
ment and it is the duty of al1 of us 
to see that the agriculturists get remu-
nerative prices for their products. 
The problem is that if v"e gJ on 
giving support price to agricultural 
products. will it serve the purpose for 
which we have adopted the path of 
planned development? What we want 
is increase in agricultural production: 
what we want is employment genera-
tion and what we want is distribution 
of income. That is the goal of the 
economy and the society which our 
C'()nlititution has guaranteed for us. 

For the last few years attention has 
been given to give support price" for 
agricultural proouctli. But if we 
analyse the situation. we shall see that 
it is the foodgrains only that have 
been given more importance than 
other products. This pricing policy has 
created an imbalance in our economy, 
an imbalance in the agricultural sector. 
Because of the advantages that have 
been given to these products. our far-
mers are more inclined to produce 

foodgrains than other crops. ~t ex-
plains the position. why t~e pnces of 
edible and non-edIble OIls or other 
things have increased in our country. 

The Resolution that has come here. 
it not only wants the Government to 
announce supp0l1 prices of different 
crops at least three months before the 
sowing season, but it also urges upon 
the Government to make available the 
agricultura 1 inputs and implements at 
reasonable prices and purcha.;;c t~e 
entire produce of the farmers. It IS 
here that T want to lay emphasis. The 
previou'i Government announced t~e 
prices of agricultural products. ThIS 
Government. too. standing upon the 
logic of bridging the gap between the 
UI ban are.::l and the rural area hali 
decided to allot fifty per cent of its 
funds for the rural economy and have 
laid cmpha"i~ upon the agricultural 
sector. The pricing policy that has 
been re~entl\' announced raises a 
doubt in mv - mind Whom will it 
benefit. the marginal farmers, the poor 
farmer.;;. the la hourers. who are en-
gaged in agncuJtur~') They will never 
be ben..?fited. T would have been 
happy if T couid say. ye<;, it will give 
them benefit: but no. I am not in a 
po'>itiC'n to do that. 

The price" ha\ e been inLreased. J 
was gomg through an ~rtic1c and 
stati~tic" have heen given ac; to who 
\\ ill b~ the beneficiaricc; of the new 
policy The beneficiaries of the new 
policy would be 2.2 million lakh far-
mer'> with holdings exceeding 10 hec-
tare<;. Next will come 13.4 million 
farmers who cultivate one or two hec-
tare of land. The price incentive wiJI 
largely by-pass the estimated 100 mil-
lion farmers of one hectare holdings 
only. They are too smaJl to have the 
surplus in the market. FOT these poor 
marginal farmers and land-less labou-
rers incentive price wi11 mean dearer 
foodgrains. So. what the Government 
should do is to enhance the produc-
tion. I t should stress upon increas-
ing the productivity in agricultural 
produce and the way to do that is 
not only to give support price to the 
agriculturists taking into account the 
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I:l. 
escalation in the cost of inputs but 
also the Gbvernment should take into 
consideration the consumers price in-
dex in a given situation or in a giv~n 
period. That may cover the entrre 
thing and that may g~ve us a ration~l 
price that is to be gIven to the agn-
cu Iturists. 

'I., " __ 
[Translation] .J .. -

'l 

The policy of the Governmen! is 
that the input costs are taken mto 
account and the minimum statutory 
wages that are guaranteed by the Gov-
ernment in its legislation. are also 
taken into account; managerial cost 
and over and above the expenditu~e 
has also been taken into account 10 
computing the support price that has 
been given for the agricultural. co~· 
modi ties. If price is computed m thIS 
way do you think that the poor or 
the ~arginal farmers will benefit from 
this? The situation would be that 
this will not enable the poor fanners 
to have their consumable goods from 
the market. In order to avoid this 
situation a total outlook of the policy 
is required. 

SHRI M~HATA SINGH 
(Lucknow) : Mi::-diiiiliiiiii.- Sii: the 
tact is that our economy has been 
caught in a vicious circle. The same 
is the case with our way of thinking. 
The Hindi equivalent of ·'vicious cir~ 
de" is 'ghanchakar' which is not taken 
in good taste. That is why I say that 
first of all we have to indentify the 
pr.oblem. study the same and take 
steps to solve it. 

As I said. there is an imbalance 
in agricultural development. The 
scant attention to irrigation and water 
management for dry crops have cre:at-
ed this imbalance. I am not go1Og 
into the details of all these things. 
My friend will speak on this.. I wa~t 
the Government to look mto thIS 
thing. Though there will ~ the sup-
port price but it is not go1Og t<;> .do 
good to the poorest of the poor hvmg 
in the rural areas. Government 
should bear this thing in mind. ~. 
what I suggest is that more attentJon 
should be given to the enhancement 
of the productivity and that alone can 
guarantee the economic freedom to 
the farmer. In order to enhance th.e 
production in agricultural commodI-
ties some other facilities are to be 
~ven to the farmers. for example the 
mputs facility. irrigation facility and 
other such facility. 

With these words I support this 
resolution and ask the Government 
to look into this matter. Thank you, 
Sir. 

24-3 LSS/ND/90 

[English] 
"The diagnosis and the treatment 
of the disease cannot be separated 
from each other." 
[Translation] 
The point is that sometimes we hold 
a discussion on agriculture policy • 
sometimes on farmers and sometimes 
we discuss the industrial policy. No-
body talks of the situation prevail-
ing in the country and the State of its 
economy. 

[English] 
"The entire economy of this coun-
try is in a vicious circle and that 
circle can be termed as the capitalist 
economy." 
[T ran slat ion ] 
There are a number of agencies. 
While prices of fertiliser are fixed by 
one agency, some. other ~gency ~es 
the prices of vanous agncultural m-
puts such as agricu1tural implements 
etc. and companies like Ki!loskars 
limited etc. manufacture pumpmg sets. 
Prices of agricultural produce are fi~
ed by our policy makers or the Agn-
cultural Prices Commission. the cons-
titution of which is under dispute as 
to what should be the representation 
of farmers. bureaucrats and Api~l
ture Scientists in it. The constitution 
of tIDs Commission is as controver-
sial as the composition of this Gov-
ernment at the Centre. as someone 
calls it as a minority Government. 
someone as a majority Government 
and someone terms it as a Govern-
ment fuoctioning with the help of 
crutches. They do not have time. 
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The small parties say that their right 
is being infringed. The state of eco-
nomy of the country is just like the 
composition of the House and similar 
is the condition of the farmer. 

SHRI SAIFUDDIN CHOU-
DHAR Y (Katwa): The State of eco-
nomy is as good as the composition 
of the House. 

[English] 

SHR! MANDHATA SINGH: It 
is the other way round. my friend 
is correcting me. 

[Translation 1 
The situation prevailing there has a 

reflection here. 
MR. CHAIRMAN: U you are 

held up in these exchanges you can-
not complete your speech. The bands 
-of the clock: are reminding you the 
time. 

SHRI MANDHATA SINGH: I 
am looking at you only and not at 
the clock. 

MR. CHAIRMAN: I am looking 
at you as welJ as the clock. 

SHRI MANDHATA SINGH: I 
would like to say that my previous 
speaker has made a point in the 
right direction that the support prices 
are in no way helpful to the farmers. 
On some other occasions I had strongly 
criticised the support price system. 
However this practice has been in 
vOJUe. The bel pless fanner is being 
tied with the support prices. Please 
let me know as to on whose crutches 
the farmer survives. As long as this 
beJiel is not changed and the farmer 
is made to walk on the crutches of 
these policy makers and support pri-
ces fixed by them. there can be no 
improvement in OUT agriculture policy. 
My bon. friend bas rightly said that 
tbp aupport price is not adequate. He 
pve ... figures as to how among 
the beneficiaries. there arc people who 
are smaU land holden or havin, 

land not more than one or one and 
a half hectares of land and there are 
crores who are even landless for whom 
even a meagre increase of Rs. 25 
was objected to by Shri Singh Deo who 
seems to be a big landlord that is 
why he is pained at this. Sir. in this 
Resolution. there comes a term "far-
mer". What is the defimtion of the 
term farmer? Should he be a big 
land holder or a medium land holder 
or a small land holder or a landless 
labourer? Is not a landless labour 
a farmer? There could be some wel-
fare to the farmer if the term farmer 
is defined by the \.1inistry of Agricul-
ture or for that matter the National 
Front Government or by the ParlIa-
ment. Secondly. what should be the 
support prices? While fixing the sup-
port prices, costs of various inputs 
should also be taken into aCC(lunt. 
Let the Government procure the 
entIre produce. These three things 
have mainly been spelt out in the 
Resolution. I recollect a poem com-
posed by Shri Sohan)al Dwivedi. 
which vividly depicts the above posi-
tion of the farmer. 

"Ten himmat par kisan hamar 
kisan ka geet. 

Ye desh khada hai teri himmat par 
kisan. 

Teri mehnat par kisan. Teri haddi 
par kisan. 

1" ere khoon aur pasine par nsan." 
Prof. Ranga has reached this age by 
serving the farmers. But he failed to 
provide support prices to the farmers 
or protect their interests. Several of 
our han. friends have been facing such 
a situation of helplessness through .. 
out their lives. There is a nexus under 
this capitaJist system in which djffe-
rent agriculture inputs such as ferti-
lizers. irrigation are fixed by ditferent 
agencies. When prices of different in-
puts will be fixed separately there is 
no way out left for the farmer than 
to take recourse to begging. In such 
a state of alJair what will be plead 
for sut'POrt price? Sir. in -economics 
terms It can be said. 
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[English] 
Our poor farmer is exposed to the 

market forces. 

[TrQ1l91ati01l] 
He is open to all odds. When market 

prices are increased he is exploited 
through inputs. If there is a faU 
in market prices. there wiII be no 
buyer for his crops or he has to go 
in for distress sale. What I mean 
to say is that the poor fellow win be 
squee~ on all fronts .. Just now my 
han. fnends were making a mention 
of natural calamities and crop in-
surance. Farmers have to bear the 
brunt of nature. If hailstorms strike 
they hit the farmer. Capitalist and 
Government establishments are not 
bit by hailstorms. Drought and floods 
~o not affect multistcreyed buildings 
m Delhi. People living in Bihar. 
Bengal and East Uttar Pradesh suffer 
from them. I want to say that it does 
not matter whether the Government 
announces support pri<'es before three 
months or six months. but it only 
matters how many crops are raised 
in a year on their land and how 
much they produce theleon. Instances 
o~ Japan were given here. My hon. 
friend and farmer Chief Minister of 
Uttar Pradesh. Shri Narain Outt 
Tewari. who is not unknown to this 
House has once told me his experi-
ence of Japan in a priv~te talk after 
his visit to Japan last time. He was 
Jhown a tomato plant which bears 
10.000 tOlnatos. This type of com-
parison is of no use. We h3ve not 
to follow Japan and other develop-
ing countries. The point is how we 
can free our economy from that vici-
ous circle. I am of the view and I 
want to emphasise it that agricultural. 
industrial and labour policies cannot 
be formulated in parts. A 'wh01e 
view· of the economy should be there. 
only then we can achieve our targets. 
Sir. since your eyes are more on the 
clock than on me. I wiII try to con-
clude soon. The Minister of State 
.in the Department of Rural Develop-
ment in the Ministry of Agriculture 
who was sittinl here a shortwllile ago, 
Is Dot present right now. Then how 

2S -J LSS/NDf90 

ca n I raise the issue of parallel de-
partmental channels? Has farming 
been started in cities also? If subject of 
agriculture is assigned to your Minis-
try. everybody would be benefited. 
The Minister of Agriculture and the 
Minister of State in the Ministry of 
Planning and Minister of State in the 
Ministry of Programme Implementa-
tion. who occupies number three posi-
tion and is incharge of various We]· 
fare departments are shting here ...... 
(Interruptions). Everything is in-
cluded in Planning. That is not a 
new thing but you got it in heritage. 
We are sticking to British legacy even 
after 40 years of independence and 
arc not saying goodbye to it easily. 
So far as issue of parallel depart-
mental channels ic; concerned, is it 
not a fact that fertilizer is being sold 
in each block and district through 
~o-operative lI)ocieties. seed stores of 
agriculture department and some 
other agencies including privlte agen-
cies? So, middlemen are not only 
fllvolved in purchase of foodgrains 
but also in supply of inputs. 

[English] 

The middlemen are at large. They are 
fleecing our people. they are loot-
ing our people. 

~ Trart.flation] 
[ have always been advocating that 
we will have to evolve si'lgle chan-
nel system and vested interests have 
to be eHminated whether they are in 
the Department of Agriculture and 
co-operatives or among the private 
traders. Proper guarantee of inputs 
and other works caJ1l!}ot be ~iven 
wjthout their elimination. 

Mr. Chairm.iD. Sir. while obeying 
your orders, I will conclude after 
giving the last ~uggestion. The last 
point in this proposal is about the 
entire produce of the farmers. The 
Bill introduced by Shri Dubey was 
regarding foodgrains only but the 
scope of the present Bill is much 
wider and it is about agricultural pro-
ducts which include cotton. apple. 
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grapes and whatever is grown in the 
fields. I would like to say that it 
is not possible unless we take over 
the entire wholesale trade of agricul-
tural products and not only fooog:-ains. 
I said it earlier also and I am re-
penting it today. It is good to repeat 
good points time and again. Unless 
we announce the support price of 
agricultural products we s~all neither 
be able to give sufficient food to 
consumers nor benefits to farmers. 
Right now. we cannot imagine a bout 
the size of the network or the or-
ganisation which has been envisaged 
in this Bill and. perhaps. the people 
also do not have any idea about it. 
We are committed to 'right to work' 
and are facing all types of agitations 
on this score. A demand is being 
made for a discussion on this in 
the House Perhaps, discussion was 
slated fOi today itself. Anyway. it 
wi!1 be definitely held someday. I 
would like to say that frustration 
among our youth is growing. Today, 
("rores of people are not getting work. 
If the Government could take over 
the entire wholesale trade in al!1'icul-
tural products even in the name of 
farmers and eliminate middlemen 
from the pipeline of ~uppJy. only 
then the farme". the countrv and this 
Parliament will he benefited. 

)4. ... )-_.71~ 
SHRI RAM LAL RAlII (Mis-

riklir:---gr.-Cliairman.-Sir.' mst of aU, 
I would like to thank mv hon. friend 
Sbri Bhuna for bringing· a resolution 
for safeguarding the interests of the 
farmers and for expressjng his views. 
I had the opportunity of listening to 
his views as also the views of other 
bon. Members. This House is unani-
mous on this point that farmers 
should be given remunerative prices 
for their produce and their interests 
should be safeguarded. 

Interests of Farmers 

munerative prices. Generally~ it has 
been seen that prices of crops fall 
steepJy during the harvesting season 
and when farmers sell out their pro-
duce, the prices rise sharply. When 
he needs the same produce either for 
his own consumption or for seed. 
he has to buy it at a very high price. 
He has to purchase foodgrains which 
he himself produced and sold9 at 
double or triple price. 

Ml. Chairman. Sir. Shri Dubey had 
mtrllduced Foodgrains Board Bill and 
a discussion thereon was held a few 
day~ ago. At that time also. I men .. 
tioned this point and today again. I 
would like to emphasize in forceful 
words that not only price of wheat. 
paddy, sugarcane. cotton and ground-
nut be fixed but prices of every farm 
produce should be fixed as stated by 
one of our most respectable Members. 

Mr. Chairman. Sir J would like to 
raise one more point. The policy of 
control is very harsh and some times 
fanners have to suffer due to it. The 
farmers not only grow foodgrains. 
vegetables and fruits but also plant 
trees which provide wood and fruit. 
Sir. all trees and plants whether It is 
mangO\, jamun or shisham are the 
property of the fanners. The farmer~ 
plant these trees with twin objectives. 
The first is to get fruits and the othel 
is to get income by way of selling 
the wood when the family needs 
mon<:y. But the law of the land is 
such that the farmer-the owner of 
the tree cannot sen it because the 
Act relating to environment creates 
hurdJes. Middlemen like the Depart-
ment of Forest. District Administra-
tion and the Police Administration 
are involved in it. 

MI. Chairman. Sir. a farmer cannot 
sen his trees to meet his own rcau\re-
ments like marriage ot dau~bter or 
~ther needs. He plants trees in the 
hop! that when need arises. he wlll 

Sir. it is necessary that the Govern-
ment announce support prices of th~ 
1)rOduce of the farmers three months 
before sowing as suggested in the 
Resolution. so that they may get re-

use them. but the administration in-
t~rferes iIIe2ally. He has to take 
penrit for this purpose. He has to 
sufter at the bands of the authori-
ties who issue permit as also the I)e.. 
partment of Forest. Both of them 
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are lootinB the farmers. The pollee 
also baras.s them by raising several 
obJ«.cons such as whether the tree is 
dry or not or whether it is a frUIt 
tree or not? What I mean to say is 
that wtimately when the farmers get 
the green signal to cut his tree, he eels 
its ode-fourth price only and the rest 
is tdkClJ. away by the administration. 
Th.ts si tuation is not prevailing only 
at one place but it is so in the enUle 
cmmtry. The produce of farmers lS 
looted. The hon. Minister IS sitting 
here. He belongs to a village. Sever&l 
villagers might be coming to him 
to {ell about their problems on tni~ 
SOOiC. I want that this problem shoulo 
be considered seriously. A farmer 
plal.ts trees to use them at the time or 
Il!'.ltural calamities, social function or 
fOI .Jther works. but the middlempn 
loot him. This loot should be stopped 
and I hope that the hon. Minister 
will consider this issue and make 
such ~n arrangement that middlemen 
are removed from the picture. If you 
want to stop felling of trees due to en-
vironmental reasons. you may do so 
through other measures. Law sh~Lild 
be such that if the owner of a tree 
wants to cut a tree whose average age 
is 50. {:O or 70 years. should be ulluer 
obligati:-n to plant four or five tre~ 
three years before he wants LO fell 
such a t: ee. He should be allowed to 
cut the tree only if he has me:. the 
oblioation. This way. he would help 
in the protection of environment. as 
well because he would be plantmg 
four or five trees in lieu of each t~ee 
felled. Some provision of this kmd 
should be there so that the fanners 
can save themselves from being ex-
ploited by the middle-men. 

Land was distributed among a large 
number of people in rural areas. I 
do not deny this fact but whether it 
has ensured the alround development 
of rural areas. In my opinion. it did 
not. It would take a lot of time of 
the House. if I go into the details. 
However, I would like to suggest one 
thing. Keeping in view. the situa-
tion and environment in the rural 
areas, on which depends the whole 
thing. I am of the view tha t the far-
mers should be provided with voca-
tional opportunities besides agricul-
ture facilities. Unless the develop-
ment of rural people is ensured. eeo--
nomic condition of village cannot be 
improved. Thus my submission 
is that the Government should 
take measures to provide vocations 
related to agriculture to rural people 
and the best vocation among them is 
cattle-breeding. Work on breeding bas 
been done in our country but not to 
the extent that everybody could 
afford to have a milch cattle which 
can give seven to twelve kg. of milk. 
Therefore. the Government should 
take measures in this regard and if 
they want rural areas to develop. 
farmers to make progress and enable 
them to take to other vocations, 
breeding should be promoted. 

17.00 hrs. 

I would like to draw your attention 
to another matter pertaining to ~e 
progress. development a,;,d protection 
of the farmers. 1 don t k.no~ w~Y 
the hon. Member Sbri l}huna dId 
not include it in his resolution. I can 
say this because 1 am well aware of 
the condition of the farmers. The 
farmers are beina exploited .• I know 
their poverty. But merely thIS would 
not improve the lot of the fanners. 
AWly Illotc measures will have t?, be 
ta k.en. There is an issue of cctlmg. 

Measures should be taken so that the 
poor rural people. fanners can hav:e 
the animals of good breed at their 
doors. It would not ooly improve 
their economic lot but make them 
stronger both from ecot;l0mic as we~l 
as health point of view. In thI! 
country the only solution to the pro-
blem o'f poverty and disease is that 
cattle of good breed should be there. 
Assurances would not do. unlc:ss ~on
crete measure'S are taKen ~n thi~ direc-
tion. We have been dJSCUSSl-'}g ~e 
issues of distribution sys~m. PrIce rIse 
and price-control extensIvely but ll!l-
less new resources ar~ made. avail-
able to the farmers nelth~r thclf eco-
nomic condition would ~prove nor 
rural development would ,take place 
nor poverty would be eradIcated from 
those areas. 
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Therefore. my suggestion to the 

Government and also to the Minister 
ot -Agriculture. who is present here 
because cattle breeding is related to 
agriculture. is that Government should 
take measures for improvement of 
breed and to see that every family is 
able to afford to have milch cattle. 
It would also enable the farmers to 
get rid of poverty and disease. 

With these words, I support the 
resolution. 
17.02 ~ [MR~ DEPUTY SPEftJ{ER 
\ \ /' l in the Chair] 
~AM DATIATRYA 

DE (Amravati): Mr. De-
pUty SpeaKer. Sir. I rise to 
support the resolution moved by 
Shri Dileep Singh Bhuria. The 
maID theme of this resolution is the 
suggestion made by him to safeguard 
the farmers~ interest. We have to 
safeguard the interests of farmers. 
The area to which I belong. is the 
best part of Maharashtra where 
cotton is produced in large quantity. 
90% cotton is grown there. Four 
districts of that State grow only 
cotton. For the last twenty years, we 
have been launching agitations in one 
way or the other to ensure that far-
mers get remunerative prices of their 
cottoD. A monopoly scheme for the 
purpose was also prepared but it is not 
clear why it was not approved by 
the Government. The process of 
picJcing up of cotton is about to starL 
It is just the beginning of 1990-91. 
but Government have not yet appro-
ved procurement scheme. The Gov-
ernment of Mabarashtra bas asked 
the Centdll Government to finalise 
the procurement policy soon. It is 
in the interest of the farmen. thus 
the Govenunent should pay attention 
to it. I am unable to Understand 
how the prices based on cost of pr0-
duction. ceiling prices. support prices 
etc. can safeguard the i11tereats 
of the farmerJ. We entangle our-
te1ves in the logic whedlet these 
prices would prove beneficial to them 
or not. ne fact is that the farmer 
ftlCCiveI less price, for lUI products 
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but pays more for the commodities 
produced by tho industry. Cotton is 
~hcap while cloth is costly. sugarcane 
!S cheap and sugar is costly. tobacco 
IS cheap and cigarette is costly. gram 
flour cheap . and 'bhujia' is cosOy. 
Thus the prices of the things pro-
duced by him increase as soon as 
they reach the industry. The fact is 
that the farmers purchase the things 
from the small traders not for them~ 
sel~s but for the industry and com-
pames. Thus the cost of production 
of those. cO!Dmodities goes up. The 
moot pomt IS that the farmer does not 
get remunerative price of his com-
moc:;tity whereas others get benefit out 
of It. The products of the industry 
where the industry has monopoly ar~ 
sold at higher prices than their' cost 
of production. We had conducted 
a study in this regard. Some study 
teams were constituted. Statistics ex-
perts have conducted study of the 
market prices of some of the com-
modities and their cost of production. 
I would like to name a few of them. 
The cost of production of Cibaca 
tooth paste of 1 ()() gms. is Rs. 1.40 
and the market price you all know. 
The ?JSt of production of a ceiling 
fan IS Rs. MJ2/- mafket price is 
known to everybody. The cost price 
ot a CIgarette is just 02 paisa, 25 paisa 
are charged by Government on it 
and the market price is known to aD 
(If you. The cost of production of a 
cycle tube is Rs. 5.75 and that of 
cycle tyre is Rs. 9.30. but the market 
price of these things are comparati-
vely very high. Similarly the cost of 
production of the larger size of toilet 
soap is Rs. 1.35 whereas the market 
price of Lux. Hamam etc. is RB. 5/-
to Rs. 6/-. Cost of production of 
Portland cement is just R.I. 438/- pet 
tonne. The cost of production of 
Priya scooter is merely RI. 5885 white 
it is sold in the market for Rs. 
12000 Ie. (lmmuptions) 

Similar is the case of other com· 
modities. But I would not lib to 
take much time of the House and fhf: 
conclusion I have reeched is that m 
~ to put an end to the VlClOllI 
c~ or prICe .rIse ~ ~uariee .,31 
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have to be directed to sell their com .. 
modities .ccording to their cost of 
production. Unless this step is talen 
people cannot be saved from the 
VIcious circle of price rise. There is 
DO other way. Thus~ I sugge~t th~t 
the Kisan movements should have thIS 
motl"'f. before them. They should 
.raise this maLler at national k. el and 
appraise the public of the cost of 
prod 1.:,-11on in the industry 

Interests of Farmers 

cost of production. Once this is done, 
it would not only help in checking the 
prices, but would also bridge the gap 
between the urban and the rural life. 
There is no other way to check prices. 

With these words, I support the 
Resolution moved by my learned fri-
end and urge that the hone Membe~s 
of Parliament should demand that It 
should be made compulsory on the 
part of the industries to indicate their 

In this ~egar<!. I had raised two- cost of production. Only tnen we 
three questions m the Parliament and would be able to check the rising 
when they were ref~rred to the com- prices. With these words. I conclude. 
panics for explanation, t~ey return~ ( •. ~' .' .- ;':.1 
it with a comment that It was theIr '" SHRI MAHESHWAR SINQH 
trade secret. I fail to understand as to (~lanoi): Mr: Deputy Speaker, Sir. I 
how the. balance sheet of a ~ompany rise to support the Resolution moved 
c.an be l~ trade secret? The mforma- by Shri Diieep Singh. I congratulate 
tion furmshed by me before the him for his proposals that the Gov-
House IS on the basis of the cost of ernment should announce the support 
production of the goods produced by prices three months before the sowing 
the companie~ but unfortunately the season and necessary agricultural in-
figures regardmg the cost of produc- puts such as fertilizers etc, which are 
t.!on are no~ presented before. the Par- required by the farmers. should ~o 
liament WIth a plea that It was a be made available to them well m 
trade secret. They beat about. the bush time. 
when it comes to answenng ques-
tions and in the process evade ques-
tions concerning the cost of produc-
tion. If we want to provide justice to 
the farmers. then the peasant move-
ment in the country should be inten-
sified and brought to such a position. 
where it can demand that the indus-
tries should make public, the cost of 
production. This would enable us to 
remove inequality existing in respect 
of the terms of trade and we would 
be able to make it work on a national 
basis. Fears have been expressed that 
there would be a rise in the prices 
if the farmers are given higher prices 
for their produce. Yes. we have never 
demanded that the farmers should be 
paid hiper prices for their J?fod.uce. 
rather, we have always mamtamed 
that the prices should be brought 
down, as the farmers would not bene-
fit in any manner, from a general 
price-rise. The farmers have never de-
manded that there should be a rise 
iD the prices. On the contrary. we 
call check and reduce the prices only 
If the seDing price of industrial pro-
4ucta is fixed on the bssis of their 

Mr. Deputy Speaker, Sir, there can-
not be two opinion about it that 
India is basically an agncultural coun-
try. There is a popular saying 'l)ttam 
kheti. Madhyam Vyapaar au~ Neun-
tam Naukri' (first comes agncu\ture. 
then comes trade or busmess and then 
only services), but the wrong policies 
pursued by the previous Government 
have reversed the equatIOn. Today, 
employment (services) occupies the 
first place, business the s\!cond and 
agriculture. the third place. I ca~ to-
taI1y rule out the possibility of mIgra-
tion of farmers from the ~illages. to 
the cities. if they are pr~vld~ With 
remunerative prices. If thlS IS done. 
there won't be any need for the far-
mers to hanker after jobs in the cities 
and this in. turn. would go a long \\lay 
in solving tlie problem of unemploy-
ment. 

So far as Himachal Pradesh is con-
cerned my learned friend bas correc-
tly observed that Himachal Pradesh 
is called the land of fruits and the 
credit for acquiring such fame. un-
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doubtedly goes to the Stat\!'s fruit 
growers. The State is also known as 
the 'Land of apples' bel.:ause it has 
more than 34,000 apple ,zrowers. To-
day. apple production has become a 
matter of serious concern for both the 
apple growers and the Government. 
The Government of Himlchal Pradesh 
wants to provide maximum a~si':>tance. 
Deputy Speaker. Sir. the SOte has 
limited resources. The previous Gov-
ernment has prepared a Budget of 
Rs. 290 cror..;s and it has left ~ehind 
a deficit of Rs. 285 crores. 

Today, while speaking in this augu~t 
House my friend Shri K. D. SUltanpuri 
spoke. very ]jttle on the F esolution. 
His speech seemed to have political 
overtones. In his speech. he said that 
the previous Government had given 
a support price of Rs. 2.75 per kilo-
gram to the apple growers, but it 
seems that he has forgotten the fact 
that this support price was merely 
announced by them and that too in 
an election year. The interests of the 
apple growers was of least concern to 
that Government and it announced a 
support price of Rs. 2.75 only to have 
some political mileage out of it. He 
will agree with me that the previous 
State Government had purchased ap-
ples worth 31 crores rupees but they 
paid them only Rs. 5 crores and thus 
it left behind an arrear of Rs. 26 
crore. It wouid have been better. had 
the hon. Member congratulated and 
thanked the present State Govern-
ment leaded by Shri Shanta Kumar, 
for the payment lJt outstanding ar-
rears of Rs. 26 crore which the f.re-
vious Government had left behind. 
Not only this, the present Govern-
ment wants to provide maximum &5-
sistance to the apple growers. The 
State Chief Minister had approached 
the centre many a time in this con-
nection. In his talk~ with the centra) 
leaders. he insisted th.lt the State 
should be given assistance so as to 
enable the State Government to give 
maximum support price to. fruit-gro-
wers, but with deep regret. I have 
to say that so far the Central Govern-
ment bas not been able to provide 

any assistance to the State Govern-
ment in this regard. It is true that 
when the support prices were announ. 
ced, a support price of Rs. 1.30 was 
announced for the called fruit. At that 
time, Ex Deputy Prime MinIster of 
the Present Government haJ ~mnoun
ced that the Central Government was 
prepared to p3y the difference. The 
State Government despatched its 
Agricu.lture Minister that very day to 
Chandlgarh for further consultation5.. 
In his talks with Shri Devi Lal the 
State Minister informed the fC:rmer 
that if the Union Government was 
prepared to pay th~ difference the State 
Government. was prepared to pay a 
support pnce of Rs. 3.00/- per kilo 
to the small growers. not to speak of 
r,!pees 2.75 as announced by the pre-
VIOUS .Government. Mr. Deputy Spea-
ker. Slf, although Shri Devi Lal j., no 
longer i_!l the Cabinet, through you, I 
would ~I~C to reyuest the hon. AgricUl-
ture MInIster to see to it that the assu-
rance given by Shri Devi Lal is honou-
red, as that as~urance was given on be-
half of the Government. I am not only 
hopeful. but also rully contident that the 
Centr~l Government \\-ill abide by its 
commitment and pay the differential 
to the State Government. so that the 
fruit growers get a support price of Rs. 
3.00 or Rs. 2.75 per kg. Mr. Deputy 
Speaker. Sir, when a question regar-
dmg forests wal, raised in this very 
House, through a supplementary, I 
had asked whether it is not a fact that 
if al1 the fruits produced in Himachal 
Pradesh are to be sent out in wooden 
boxes. then every year; about 666 
hectares of forest would have to be 
cut. This has become a matter of 
serious concern to the State Govern-
ment. The Government wants to 
protect the stlte's forest wealth and 
wants to send the fruits in cartons 
or other packing material. but the 
carton'i are so costly. that the Govem-
~ent is ~ot in a position to give sub-
~Idy on It. A carton required for the 
packing of 20 kilograms of apple 
costs Rs. 33. The hOD. Minister has 
given an assurance in this august 
House that jf the Government of 
Himachal Pradesh sends proposal in 
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this regard, the Central Government 
wilJ provj~e subsidy on al] other pac-
king material except the wooden 
boxes. Under Rule 377 I had made 
a submission in this House that if it 
is made obligatory 0'1 the part of soft 
drink manufacturers to use a mini-
mum of 20 per cent of fruit juice in 
the preparation of their drinks, it 
would prove beneficial not only to 
apple growers. but to all the fruit 
growers. While speakinf on a politi-
cal issue he has made a reference to 
the police firing at Kotg lfh. With full 
responsibility. r would like to say 
that a judicial inquiry has been orde-
Ted into the incirlent and those found 
responsible won't be spared at any 
cost. I am extremely thankful to the 
Chief Minis1er for this action on his 
part. With these words. I SJIlPort this 
Resolution. 

SHRI K. D. SULTANPURI: The 
previous Governm~nt had announced 
a support price l'f Rs. 2.75 rer kilo-
gram and it is ill.=orrect to say that 
it had left beh ind a defkit of 285 
crores. It is a distortion of facts. to 
dislodge Shri Shanta Kumar. 

[English] ': J')' ~l i 
_"J 

SHRI P. NARSA REDDY (Adila-
bad): Mr. -Deputy Speaker. Sir, I risc 
to support the Resolution proposed 
by Shri Bhuda. Agricultural prices 
have been a I-}ane of the common 
rural-folk in our country h order that 
their ecoJ1omit: SilU:ltitm may improve 
and they may gl!t the fruits of their 
labour in an equitabk manner. But 
determination of agricultur..ll prices 
has been intensely p0}jtica! because 
of its profound influence on equity, 
income·distribution, consumption. pro-
duction and economk development. 
Therefore. when the que~lit)n of incr-
ease in prices arises. there is a strong 
consumer resistall.:e in the countIy 
which opposes any rise notwithstand-
ing the fact that the expenditure the 
farmer incurs. tor the rroduction he 
makes should commensurate to the 
labour and the investment he has 
made. It is unfortunate that in our 
country the prices are dc:termined by 
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bureaucrats and the urban elites who 
are less responsive to the urges and 
the weaknesses as also the difficulties 
of the rural-folk. So, whenever a 
price of Rs. 10 or Rs. 20 on paddy 
or wheat is incre3sed, it is said that 
some favour or charity is being done, 
without going into the fact that the 
agriculturist in his long period of 6-8 
months labours. He faces the vaga-
ries of monsoon, he faces the high ex-
penditure that norm:llly he has to 
incur when the fertililiers are not ava-
ilable. labour is not available and 
sometimes he I.annot get adequate 
power. All th~s~ vagaries confront 
him. Then, when he gets the produc-
tion. the price is not prescribed by 
the farmer himself but it is thrown 
into the market to be fixed at the 
sweet-will of the trader, who. in order 
to exploit the uneducated and the in-
firm farmer. tries to do whatever he 
can. 

Normally, it is said that since there 
has been Green Revolution. we have 
turned the corner. Therdore, it is 
oftcn said that Rs, 4,000 crores of 
subsidy which the ,':;cvernment is giv-
in£:! to the farmers on fertilizers is too 
much. And in order to save foreign 
exchan!le, in order to save Budget defi-
ciency, -in order to SJve anything. every 
person in the sCl:retariat here or in the 
States. they will say that the subsidy 
which they are giving on fertilizers 
must be cut dmvn. because the produc-
tion has increased. They say now that 
170 mimon tonnes are stored by the 
Government. there is no scardty of 
food. 

I would invite your attention to the 
fact that in our country the population 
that has engaged in farming is 580 mil-
lion and their per \.:apita (ural income 
per month is hardly Rs. 100. This is 
accord in£:! to 1984-85 Census figures 
that has -b\!en quoted by no less a per-
son than Shri Alexander who was the 
former Govenll1r of Tamil Nadu. He 
has said "altht)ugh the work on the 
farm could ha\'e been done by half of 
the persons who are engaged. the same 
production mi!!ht have come. but nev-
ertheless here- they wm have to be 
satisfied' with whatever income they 
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have. I am trying to quote one ins-
tance from the book bv Mr. John 
Mullar and Rajsuddin Ahmad on Ag-
ricultural Price Policy for Develop-
ing Countries. What has this 50-ca11-
cd Green RevolutiO::l brought? I am 
quoting the figures of Punjab State. 
In 1955-57, for 1.1 tonnes of produc-
tion. the cost was 2.3 quintals. In 
1969-70, when the Green Revolution 
had come, the production was 2.7 
tonnes per hectare and the cost was 
7.5 quintals. So. there was an incr-
ease of 73 per cent along with the 
production. So far as gross income 
is concerned. I would invite vour 
attention that in 1969-70. for a 'pro-
duction of 30.79 quintals the total 
cost was 21.07 quintals in fertilizers. 
labour. water and everything. And 
the operationa\ residue that remains 
with him is hardlY 9.72 Quintals. 
Now in progression in 1980-1 
would invite the attention of the 
hon. Members-althouQh there has 
been increase in production which 
had gone up to 46 quintals per hec-
tare the cost h1s also ~!One up to 33.5 
quintals and the residue is hardly ] 2.7 
quintals. My humble submi-,sion is. 
so far as cost of production is con-
cerned. although there has been a glut 
in the market. althoUlzh production 
bas also increased. the- COSt has also 
increased and with the result in the 
crop area, the cultivated area is only 
J.9 per cent per year from 1969-70 to 
1981. Apart from the cost that the 
farmer has to incur. it has to be un-
derstood that that he has to face two 
vagaries. One vagary j~ that of mon-
soon and the other va!!ary is of floods. 
There is one more vagary of the sud-
den fall in price of produce when 
comes to market. A nart from this 
70 per cent of the cultivated area is 
unirrigated. The production figure 
which 1 have iust quoted is from 
Punjab where irrigation is in abun-
dapce. water. power and evcrvthinJl is 
there. But seventy ver cent of land be-
ing unirrigated it accounts for jowar. 
bajara. pulses. oil seeds and cotton and 
even 32 to 40 per cent rice produc-
tion. My submission is when it comes 

to determination of prices~ it is always 
looked from this point of view that 
how would the consumer will resist 
it. 

The other day our Finance Minis-
ter Prof. Madhu Dandavate was tell-
ing that the prices have gone cp. But 
the consumers are crying hoarse. They 
are saying that Rs. 20 has been in-
creased on paddy and they have in-
creased it on wheat also. But if we 
go into the statistics of the e:xpendi-
ture, I would humbly submit that 
whatever price has increased, it is not 
very much. 

Secondly. mere increase of price is 
not sufficient. In order to see that the 
increase of price goes to the farmer. 
necessary infrastructural facilities like 
markets, godowns, institutional finance 
must also be given. The Hon. Minis-
ter for Agriculture is kind enough to 
order Fe} to purchase the decoloured 
paddy in the cyclone affected of An-
dhra Pradesh. But the FCI said that 
they are going to purchase only 10% 
because they are not prepared to in-
cur losses; whatever may be the Cen-
tral Government's order or whatever 
may be the plight of the farmer. This 
is the attitude of the Corporation. 

Unfortunately our cooperative move-
ment except in Gujarat and ~1aha
rashtra is not quite good. We don't 
have a better cooperative movement 
as in Japan where the cooperatives 
have come in a big way. They act 
as multi-purpose cooperatives. They 
try to take the produce and put them 
in the godowns. They advance half 
of the amount to the needy farmers 
and sell their produce only when it 
fetches good price. Bd~ we don't have 
such an arrangement. Therefore mere 
increase of price would not help the 
farmers. Infrastructural facilities like 
marketing. strict order from the Cen-
tral Government to the cooperatives 
and corporations must be there in 
order to see that the price increase 
goes to the fa rmer. Otherwise dis-
tress sales will be made. The moment 
the produce comes to the market the 
traders hoard it and they get a better 
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price much to the detriment of far-
mers. I, 

We arc not satiltkd merely on the 
Government sayilll that they havt' 
put 50 o~ of the budget for rural de 
ve]opment. Unless a policy is fOlmu 
lated in such a manner that the fruit" 
of the policy go to the toiling farmer 
the man who works in the field to 
see that he gets good price for his 
produce that he gets ""ith 'lJuch lab 
our. this policy would not be efIe~
tive. 

l Translation] 
SHRI RAM SAGAR (Saidpur): 

Mr. Deputy Speaker. Sir. we had 
given notice to move a Rcsolu,"ion 
regarding the noed to remove rural 
backwardness, but it seems to me tha t 
we won't be able to take it up today. 
Therefore. I request you to give me 
an opportunity to speak on the reso-
lution moved by Shri Bhuria. 

MR. DEPUTY SPEAKER: Shri 
Dasa; Chowdhary. ...j / ... " , ',!i Q t ..) 

S.HRI DASAI CHOWDHARY 
(Rosera): Mr. Deputy Speaker. Sir. 
the Resolution moved by the hon. 
Member, Shri Dileep Singh Bburia, is 
concerned wjth 80% of the countrv's 
population and as such it is in the 
larger interests of the country. Every-
one in this country is concemec1 about 
the weJfare of our farmers \\ ho live 
in the villages and produce foOO-
grains. We are always worried about 
them, but it is an irony that those 
very farmers who ploduce food grains 
lead a life of hunger and poverty. 
Therefore, through you, I would like 
to submit to the Government that 
today it is the need of the hour to 
~ortnulate an effective policy regard-
109 farmers. Today the farmers are 
not able to recover even their cost of 
production. This has resulted in a 
reduced yield and shortage of food-
grains. 

Mr. Deputy Speaker. Sir. the gr~a
test problem being faced by OUT far-
mers is that inigation facilities are 
not available to them. Thoy are sole-
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ly dependent on the mercy of Nature, 
as a result of which, both our agri-
culture and our farmers have been 
l.lgging behind. The biggest problem 
before the farmers today is the irre-
~ular and inadequate supply of elec-
tricity The farmer is extremoly wor-
I!ed on this account. The~ get erra-
t 1<.: powet-supply and in spite of that 
they are forced to pay higher rates. 
A~ a result. they fail to produce more 
foodgrains. We see that the industria-
lists get electric supply at concessional 
rates, whereas the farmers \\ ho pro-
duce foodgrains get the same electric 
supply at higher rates. Therefore, I 
would like to request that the farmers 
should get adequ3te and regular elec-
tric supply at the same rate as the 
industrialist get. The higher rates 
should not be charged from the far-
mers. This issue demands your im-
mediate attention. 

Secondly. I would like to submit 
that our farmers never get timelv sup-
ply of fertilizers and seeds. As· a re-
sult they fail to get the desired l'COP 
yield. In my State-Bihar. the farmers 
are supplied spurious ft"rtilizer and 
seed most of the time Shri Nitish 
Kumar. our Minister of State in the 
Department of Agriculture. who for-
tunately is present in the House. will 
do wen to recall that when he was an 
M.L.A. in Bihar, a big furore was 
created following the supply of 8ouri-
ous fertilizers and seeds by F.e.l. 
which had ruined the farmer's crops. 
Therefore. I would like to request 
through yot) that the Govemmtnt 
must take' some steps to ensure sup-
ply of good quaJity fertilizer and 
seeds to the farmers. These inputs 
should be standardIsed and checked 
before being releascd for supply. ~{Qst 
of our farmers Jiave no facility bf 
storing their produce like grains, ve-
8etables and fruits. I would like to 
request the Government that it should 
provide a warehouse in each village 
or block so that the farmers are able 
to store their produce and sell it when 
the price is high and thereby eam a 
higher profit. Besides, the Oovorp-
ment had promised to give compen-
sation tQ the farmeI'6 in the event of 
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natural calamity or disaster. In Bihar, 
heavy loss has be/'n caused to the 
farmers due to !i.ood. In some other 
places, similar (Llmage has been cau-
sed to farmers du.! to drought 
or some other natural calamity. 
But despite all the assurances, no 
compensation has been given to the 
farmers. I think that the Government 
should adopt liberal attitude in regard 
to giving compen'\ation and help the 
farmers as much as possible so that 
they are encouraged to produce more 
and more foodgr:.1l11'i. 

The issue of giving status of industry 
to agriculture has been pending siuce 
long. Our party believes in ~ocia1ism 
and is committed to bnnging socia-
lism in India. "Land to the tiller' 
has been our slogan and now it is 
high time that this slogan. this dream 
is given a practical shape. I would 
like to request my friend Shri Nitish 
Kumar that he should try to translate 
this slogan into reality so that age 
long injustice comes to an end and 
our small farmers ar~ free from ex-
ploitation. 

In Bihar, particularly in Northern 
Bihar. tobacco is extensively cultiva-
ted but this region has no research 
facility and no research centre has so 
far been set up for th is crop. There 
is a commission at the Central level 
for this crop, but 1 do not know whe-
ther the farmer!) have been gJ\ en re-
presentation in it or not. I would 
like to request that t11is Central Com-
mission should be scrapped and a 
new National' Commission he consti-
tuted by giving representation to the 
fanners and the people who are really 
engaged in tohacco cultivation and 
are aware of problems connected with 
it. With these words. T concJude and 
support the Resolution. '..--1 

,,\ r'} ,. ~~. 

[English] .... ·~I~ ..., 

SHRI K. S. RAO (Machilipatnam): 
SiT; 1 congratunrte my friend. Mr. 
Bhuria for bringing an issue connect-
ed with the fanners who are the worst 
~utrerers in the country. Though 
~er)' -ORe of us who belon" to all 

parties try to get oW" pressure by 
quoting or promising something on the 
dias wherever we go, wo know that 
practically the farmers are the first 
sufferers in the country. I will ex-
plain to you and to the House what-
ever 1 have in my mind. The first 
thing that is affecting the farmerr. i~ 
the natural calamities which is not in 
our control. 

MR. DEPUTY SPEAKER: The 
problems are known already. In 
fact. everybody has highlighted the 
problems. You come to the solu-
tion of the problems. Sohltion to the 
problems is important. 

SHRI K. S. RAO: Sir. I am 
coming to tho solution also. How-
ever. the problems must also be high-
lighted. 

There is lot of growth or develop-
ment in science and technology. But 
technology has not reached the stage 
where they could divert the cyclones 
or the floods. Thus, the fanners 
could not come out of them. The 
other thing that can be kept in mind 
is getting the right type of produce or 
increasing the production itself. But 
to get a better technology, a farmer 
mu~t have the finance at his command 
which is also possible once again only 
when the remunerativo price is paid 
to the farmer. When the hon. 
Deput} Prime Minister promised in 
the Hou~c itself that the managerial 
inputs also will be taken into account 
in fi~ing the ~upport price, I felt ex-
tremely happy. Then I asked him 
that when the Government of India 
is gi\, ing interest on the eQuity and 
the investment made by the fertiliser 
industriaJist5 on the plea that they are 
not getting the right return for the 
price a t which they arc se11ing at keep-
ing in view all the subsidies that are 
being given to the farmers. when those 
industrialists could have the privilege 
of getting that benefit from the 
Government. whether the Deputy 
Prime Minister cou1d think in terms 
of giving that inte1"est with that com-
ponent also for fixing the remunera-
tive price, he said 'yes'. But. unfor-
tunately, he is not there nOW. But 
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whatever he spoke must be the 
~vemmen,t's policy. I do not find 
eIther the managerial input or the in-
terest component added while arriving 
at the support price of any of the agri-
c.ultural commodities. ] would also 
like to put it to the hon. Minister 
that out of 18 acres of land ccilinO' in 
my area-presuming that a far7ner 
gets a maximum· yieJd of 25 bags per 
acrc~ -15 bags :.lrc going for input~ 
leavmg only 10 bags at his command. 
If 18 acres produce 180 bags, then it 
comes to Rs. 27000 per annum. This 
i~ inc1usivc of the input of faur fanliiy 
mem bers. This means that they get 
about Rs. 7000 per year which c\)tncs 
to less than Rs. 600 per month. But 
a c]ass IV employee, an uneducated 
man, a white collar man who does 
not sweat in any industry, gets more 
than Rs. 1000 or Rs. 2000. I am 
only explaining the conditions of the 
farmer so that concentration must be 
given to them. Even the life of the 
farmer who is allowed to have the 
maximum land under the e~istim! 
laws is much more wo:se than a class 
IV employee in the nation. So. 
naturaJIy. the Governmenfs concen-
tration, with an <-,pen heart to go to 
the rescue of the farmers who cons-
titute almost 70 per cent of our repu-
lation. should be of a much higher 
degree. 

Now. let me come to the point as 
to what th~ hon. Deputy Minister has 
sa id and how it can be done. 

MR. DEPUTY SPEAKER: What 
are the remedies? 

SHRI K. S. RAO: I take toba~co. 
Tobacco price has never been decided 
based on tho inputs nor has it been 
decided on the export price. This 
is what I understand. As tbe mar-
ket depends entirely on the interna-
tional conditions, when the Govern-
ment fixes the minimum export price 
for the tobacco exporters. could it not 
be said that the prices for tobacco 
could be derived from the minimum 
export price taking into account the 
possible profit that the Government 

interests of Farmers 

wants to leave to the private exporters 
and others? I t can be derived. As 
a member of the Tobacco Board. 
when I brought this to the notice of 
the Ministry of Commerce and the 
Ministry of Agriculture. they paid a 
deaf ear to it. It is very unfortunate. 
The Government can sort out this 
probk.l11. If we derive the price to 
be paId to the tobacco growers from 
the minill}um export price, which you 
have decJded, tben the conditions of 
the tobacco growers would not be 
pathetic as. today. 

Similarly, 1 come to cotton. You 
know very wel1 that sume of the cot-
ton growers in Guntur, Krishna and 
other districts of Andhra Pradesh 
have committed suicide. In what 
dt!~rarate conditions dce~ a man com-
mit suicide? It is ('DIy when one's 
reputation is at stake. The farmer 
tries for four-five years to repay his 
debts. loans taken both from the 
banks and other private partjes: when 
he does not find a solution, when he 
approaches the Government to get 
the:-.e loans writkn off and when the 
Government pays a deaf ear, then 
he is driven to committing suicide. 
Even then the Govanment would not 
understand. I havc a remedy for 
this also. 

In 1990 when the Government per-
mitted ~\pOrl of cotton and the gro-
\\-a ct1uld g~t the right price. he was 
\'er~ happy, and his life was sa tisfac-
10f). but ""hat happened at the ins-
tan~e of the indigent'll'; manufactu-
rers. whc.) want to ci'ntrol th~ rate of 
LL1tlllll and want to get the price re-
dliC~d at the I.:ost d the farmers? If 
the Go\'cmm~nt were to keep quiet. 
it would show that it has nl) mercy or 
Cl)l1-..ideration for the f.lmlerS, what. 
cver they may ~peak in or outside 
Parliamcnt. Whenever it comes to 
the question of c\)tton. the Govern-
ment must come forward openly to 
permit export as much as possible, 
by which the farmeTs also would be 
happy to produce more and more. 
That is the ca"e v.;th jute also. 
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Now. I come to the oilseeds. While 

the Government was prepared to re-
sort to import of oil costing thousands 
of rupees of foreign exchange. it has 
never bothered to assure farmers the 
right price mucb in advance. The 
farmers of this country are quite 
capable of producing oil seeds that are 
required. You must pay the right 
price to the farmers and curtail the 
imports. The prices of oil can 
telJlporarily go up: that will be there 
for one or two years till such time 
the technology and the encourage 
Government to the farmers is ade-
ql1:ate. As I saId. if you pay the right 
prIce to the farmers and curtail the 
imports. that would be the right solu-
tion for thM. 

Similarly vegetables and fruits. 
Thef"c have been occasjoDs when a 
farmer producing tomatoes could not 
get the price even to pay fer the trans-
port charges for taking them to the 
market. He had to throw them 
away. On the other hand. we know 
that the consumer in 1987 got toma-
toes at Rs. 12 per kg. and that is per-
haps the position today also. Why 
tomatoes alone? Any vegetable or 
fruit that comes to the consumer 
while its cost to the consumer is very 
high. the producer gets awfully 
IJW. What is the ~olution'? The 
solution is that the fanner should be 
provided by the Government at a 
lo~e.r. ~ost the right type of storage 
facIlities for these perishable items 
fruits and vegetables, so that they 
coul~ store them and sell at a point 
of tlDle when they could get right 
prtces. That would enable the far-
mers to reap the full benefits and not 
the middlemen. Today only the 
middleman is reaping the benefit. So. 
we have the solution for all these pro-
blems. It is not that we co not have 
a solution. 

Now. I would like to say a word 
about the paddy. Even when the 
crop is. ready. s~ the prices were 
not .. d~Jded earber or the marketing 
facdlbes are not made available to 

the farmers. once again they are at 
the mercy of the rice millers. who will 
purchase the produce at their will and 
pleasure. A poor farmer who is in 
it hu~y to celebrate his daughter's 
mamage has to under-sell his pro-
ducts. Here, I would like to say 
that as the Government has introduc-
I.!d scheme of providing 18 per cent 
loan to the selected districts for 9tor-
mg paddy, if the same s .. heme is ex-
tended to the entire country and if 
they are given the facility of taking 
loan on their products, it would be 
better for them. 

1 he poor farmer do not have ~ 
pnvilege of Leave Travel Concession 
or medical reimbursement. There is 
no facility .of Provident Fund, gr~tui
ly or pensIon. They are not Jlven 
any conveyanco allowance or any 
TA/DA. Everytbjng. he has to 
bear from his own little pocket. When 
we can think of giving all these things 
to the e. mp]oyees why should not we 
give all things to them also'? I would 
request the Government to keep 
these: things in mind and please 
conSider the resolution that has 
been. brought by my friend. Shri 
Bhuna. Please do not take it easy. 
Bestow your mind and thought. 
There are ,0IutioDS, as Deputy 
Speaker was suggesting. it is not 
that solutions are not there. All 
that you have to have is the will to 
!mpJement things, and not mere tBlk-
mg. --. Than! you, Sir. 

?-sH~l CfntT A ~ASU (Bara~at): 
Sir, thl~ resoluffi5if1r"Very timely. As 
you mIght have observed. the mover 
of the resolution has foclised the at-
tention of the House. the Government 
and the people as a wRole to three 
very precise and specific issues. These 
three precise and specific issues are: 
An!'ouncement of Statutory price of 
agracult~ral produces well in time. 
Second IS the purchase of the surplus 
crops from the farmers by the Govem-
ment. And third. is supply of agri-
cultural inputs at cheaper rates. 

So. these three specific i!l8UeS are 
there. J think this is very much 
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related with . the entire' agricultural 
policy 0( the Government. Sir, I 
have been emboldened. encouraged 
to intervene in this debate only to 
draw the attention of the Minister and 
the Government to the proposed agri-
cultural policy that the Government 
is in the process of making. I think 
these kinds of debates are very much 
necessary while the Government is in 
the process of drafting ·;a Nation~l 
Agricultural Policy as was announced 
by the Prime Minister of the country 
that the country should have an Agri-
cultural Policy in the form or in the 
manner we have got an industrial 
policy and other policies. 

sir. WIthout going into the details I 
would also draw the attention C'f the 
Government to the large varieties of 
(:TOps. There are food crops and 
there are cash crops also. Cash 
~ are those crops which give the 
peasantry of our country certain in-
:reued purchasing power. At tha~ 
increased purchasing power can alone 
improve the economic conditions of 
the peasantry of our country. For 
example jute. I come from a Stak 
which is the main producer ()f jute 
and I cannot forget the plight or grie-
vances of the milions of jute growers. 

Mr. K. S. Rao should also know 
that in his State. there are jute grow-
ing population. There are other 
States like Bihar which also grow 
jute. I do not want to mention about 
certain States only. J ute is an indus-
try which is run by the jute growers. 
Jute industry cannot run unless raw 
jute 'is produced. Jute industry has 
got a particular attribute that it earns 
fureign exchange. When I am men-
tioning this. I would also like to draw 
the attention of the Government to 
the, plight of jute growers even now. 
The jute season has begun. Earlier. 
'before the season was on. a jute iTO"' 
w~ was getting Rs. 600 to Rs. 700 
per quintal of raw jute. Now, after 
the advent of raw jute in the mar1ret. 
it has declined to Rs. 300 or some-
thing like that. Statutory price has 

been fixed which is less than that. 
Therefore. why should the jute gro-
wers be interested to sell their jute to 
the Jute Corporation of India (JCn'! 
One of the very important aspect of 
this Resolution . is that the Govern-
ment should procure the entire crop. 
So far as JeI is cancerned. I know 
fully well that never has been an 
occasion when the JO has procured 
more than 10 per cent of the total 
jute crop in the country. 

So far as cotton is concerned. ! 
am aho informed th'1t never has been 
the case when the e'CI has procured 
more than 30 per cent of the total 
crop produced !n the country. 

So far as coconut in the South is 
nmcerncd. there have been such ins-
tances. Therefore. the cash crop 
wr.ich increases the purchasing capa-
city of our peasantry, the prices or 
which art.! being artificially deflated 
by the industrial and business houses. 
I t- is a very important component of 
.the agricultural policy that the 
Government proposes to make. 

Another important a~pect of the 
agricultural policy i., this. Every 
economist in our country unne-rlines 
'he fact. underscores th~ fact that the 
terms of trade between agriculture 
and industrv is always and has been 
always unfavourable to the agricul-
turists. l :nless this tam l)f trade 
between agriculture anct industry is 
balanced. there is no SC1pe for the 
economic impr0vement oi th~ pl'2san-
try of our country. Therefore. I 
\\('uld also like to Jraw tile attentwn 
of the Government that this aspect of 
terms of trade which i~ a fundamental 
question for Indian agrarian economy. 
1 think that aspect should b~ consi-
dered inderth whik !hey finalIse the 
agricultuml policy of our country. 

There are uthl.!r fop.d nop" also. 
Now. there is a general argument-
I think many of my friends fn'm thIS 
side and from the otner side may 
argue with me-that jf th(>r~ is a 
higher procurement price of the food 
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crop, then urban society or urbaD 
consumers will be fvICed to purchase 
at a higher rate. This is not a sound 
economy. an economy which is for 
the well-being of the community as a 
whole. Here. the qUl!stion of subsidy 
comes in. 

Unfortunately. roda) --thi~ Govern-
ment or earlier Government-jn al-
most all the countries of the ,,"orld. 
even in the sociaJist countries. they 
are now taking up the policy of 
withdrawmg the subsidy. It is a \lery-
very dangerous trend in the economy 

So far as India lS cuuc~rned. I am 
deadly oppo ... ed to the ldea or propo-
sal of withdrawmg the sub~id) and 
1 think the Government should con-
sider that there should be ~ubsidy in 
the matter of food l:fOpS \j,) that the 
con!umen can get, food ration and 
so on. at a reasonably cheap price 

Therefore. there should be no quel)-
tion of withdrawing this subsidy. 

There is a question of social jus-
tice. I feel that there should be a 
system of dual pricing, that means 
the consumers of diff~rent income 
groups should be supplied food arti-
cles at different price levels. dual 
price levels. 

Then there is a question of divid-
ing India into rural India and urban 
India. It has become .1 fashion with 
many politicians today as it rura\ 
India is Bharat and urban India is 
India. There cannot be an artificial 
difference between Rural India and 
Urban India. India 15 1ndia. It can 
be (.ompartmentalised into rural India 
and urban India. There are also 
urban poor: it j~ not that there arc 
only rural poor. If you look into 
the condjtions of the country you will 
find that even in Delhi there are a 

large segments of people whose 
monthly income is less than any other 
reasonably rural segment:; of our 
society. 

SHRI SAIFUDDIN CHOUDHRY 
(Katwa): They are rural people. 

SHRI CHmA BASU: They are 
also rural people; they have got rural 
background. Out of political craze. 
in order to enlarge :l constituency. 
~ome politicians do raise the slogan 
of dividing India into rural India 
and urban India. 

fhe prosperity of India as a whole 
depends on the imprO\'cment of agri-
culture as weJI as iudustry. As a mat-
ter of tact, economists will say that 
there cannot be improvement in in-
dustry unless agricultural development 
IS there; there C-lnnot be agricultural 
development unless there is industrial 
development also. These are inter-
twined. Therefore. any theory. any-
thing. anv idea which divides artifi-
cially urban and rural India will have 
a disastrous effect on the economy of 
our country. 

I commend that the government 
should take these v~ry important. 1 
say, fundamental questions which I 
have raised and '")ther members have 
aho raised. into consideration when 
they wi]] finally prepare the aQricul-
ture polky of aur &:ountry. The -coun-
try will be very glad to have a sound 
agriculture policy in tune witb the 
sound industrial policy. In this con-
nection, I hope there should be some 
alliance between the two. 

- ~. -~~ fTranslatlonl ,. I "\-
SHRI SAR_JJ,J PRASAD SAROL_ 

(Mohanlalganj): Mr. Deputy Speaker. 
Sir. 1 am gratet ul to you for giving 
m~ -an opportunity to speak. I wouJd 
like to thank my friend for having 
moved the Resolution which seeks to 
protect the farmers and has. thus. 



393 Resolution reo measures BHADRA 9, 1912 (SAKA) to protect the 394 
intereSTS of Farmer.! 

given us an opportunity to discuss 
this issue. This is a very important 
Resolution. India is an agric1.11ture-
based country and 80 per cent of its 
population lives in Villages, of which 
75 per cent draws its sustenance from 
agriculture. The fanners and the 
labourers are the blessed sons of 
Mother Earth and they live in villages 
which is the soul of India. The far-
mers are the back:bon~ of India. 

Mr. Deputy Speaker, Sir. I would 
not like to repeat the points which 
have already been raised bv many 
other friends. . 

[English] 

MR. DEPUTY SPEAKER: You 
stop here. You can continue next time. 
The House stands adjourned to meet 
on Monday, September 3. 1990. at 
II A.M. 

18.90 hn. 

The Lok Sahha then adjourned till 
Eleven at the Clock On MOnday. 
September 3. 1990/ Bhadral 12. 1912 

(Saka) 
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